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o IN THE CENTRAL ADMINISTRATIVE TRIAUNAL \
E AHMEDABAD BENCH

O.A. No. 179/38

I;;;ALT»ZN@.
DATE OF DECISION 21-3-
shri Som Dutta Mahindra Petitioner
Versus
Uniond TIndia & Ors. Respondent
ir.B.REyada Advocate for the Respondent(s)

CORAM :
The Hon’ble Mr. i,B.Pat ¢+ Vice Chairman

The Hon’ble Mr';fl,.i,f'*‘f},',"e.‘.‘.»‘,'.*r‘i'.‘.‘:y

1. Whether Reporters of local papers may be allowed to see the Judgement ? {
‘.' r\\

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ¢

4., Whether it needs to be circulated to other Benches of the Tribunal ?
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Shri sSom Dutta Mahindra
3-G 20 Sector 3 vaishali Nagar,
Ajmer. : Petitioner

e
[

(Advocate: Mr.C.V.Prajapati)

l. Union of Ind4da
Through:
General Manager,
Western Railway,
* Churchgate, Bombay.

2+ Shri P.V.vVaitheeswaran
General Manager,
Western Railway,Churchgate
Bombay .

: 3. Shri N.L.Bindlish
Divisional Railway Manager,
western kailway,

Rajkot Division, kajkot.

4., Shri S.C.Kataria, D.P.0e., -
Rajkot Division, Western Railway,
kRajkot. : Respondents

(Advocates Mr.B.:e.Kyada)

ORAL ORDER

IN
Ceise/43/92 in
QA/179/88
Dates:21.3.,1994
Per: Hon'ble MrelsBePatel : Vice Chairman

In the reply it is stated that, the order of the Tribunal

is fully complied withe. No rejcinder has filed to controvert

this averment in the reply. Hence, C.A. is g B0
!\/" [KE; ~A ¥ S\\A\'V\l\"( aand
\
(KeRamamoorthy) (N.Be.Patel)
Membe r (&) Vice Chairman

dedeb,



